














H'on'ble National Green -fribunal

Principal Llench, New Delhi
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JOIII'I- INST'EC]]ON REPORT OF CENTRAL POLLUTION CONTROI, BOARD,

HARYANA STATE POLLUTION CONITROL SOAID, Sr,\rr ENVIRONMENIAI

II\'TPAC] ASSESSMENT AUTIIORITY, IIARYANA and DISTRICT MACISTIIATE,

BHIWANI lN ORIGINAI- APPLICATION No.520/2019, AS PER IION'BLE NGT

oRDERS DA-[ED 31.05.2019.

Submifted Lo



{
Joint Inspection Report of CPCB, HSPCB, SEIAA & District Magistrate, CharkhiDadri in

the matter of oA No. 520/2OLg in the matter of Paani Foundation vs state of Haryana

&Ors:

The Hon'ble NGT vide its order dated 31.05.2019 directedas below:

" Accord:ing to the applicant, operation of mining leases is afu;ersely fficting the ground

water and the uater ecology in the area. Mining is being done beyond permissible limit for the last

four years. As per the Mining Plan, the mining is petmissible only up to the leoel of 2mtrs abotte the

ground utater table ,

Let a factuat and sction taken fepart be furnished in the matter by the CPCB, Haryana State

PCB, SEIAA, Haryana nnd the Distict Magisttate, Bhiwani within one month by email at

judicialngt@gnnil.coru The HSPCB toill be tlrc nodal agency for coordination and compliance. The

Ioint conmlittee nmy exaruine whetfur tlrc mining is being done as per the approoed Mining Plan and

the enairorunental sat'eguards required to be obseroed under the Enaironmental Clearance conditions

and tlu conditians t'or Consent to Operate."

In compliance of the Above mentioned order, verification of operation by mining

leases, environmental safeguards'to be observed under Environmental Clearance conditions

and conditions of Consent to operate by M/s Kayden Infra Engineering Private Limited,

lessee of Vi1l. Ramalwas, M/s ASD-RKC (]V), lessee of Vill. KheriBattar Plot No. 2, andM/s

Associated soapstone Distributing Co. Pvt. Ltd., lessee of Kalali&Kalyana, was carried out

on L4 / 06 / 2019 by the team comprising of:

Representative of Cenkal Pollution Control Board, Delhi and

Replesentative of Haryana Pollution Control Board, Regional Office, CharkhiDadri

at Bhiwani

3. Representative of State Environment Impact Assessment Authority (SEIAA),

Regional Office Chadigarh.

4. Representative of District Mabistate, CharkhiDadri

The team during inspection was assisted by Assistant Mining Engineer, Mines and Geology

Department, CharkhiDadri.

1.

2.



Operational Status of Mining Sites

r The mining site of M/s Kayden.In{ra Engineering Private Limited is located in Ramalwas'

The mining lease of the mining site was granted ot 24'07 '2015 and the Environmental

Clearance was granted on 12 04 2016 and as on date' mining is in operation'

. The mining site of M/s ASD-RKC (JV) is located in KheriBattar Plot No 2 The mining

lease of mining site was granted on 21' 10 2015 and the Environmental Clearance was

granted or-r 05.10 .2016 and' as on date' mining is in operation'

o The mining site of lvl/s Associated Soapstone Distributing Co Pvt' Ltd is located in Vill'

Kalali&Kalyana. The mining lease of mining site was granted on 03 01'2014 and

terminatedon04.11.2016br-DistrictOffice,MinesandGeologyDePartmentduetonon-

pavment of clead rent. The same mining lease area was further notified for fresh grant ln

thefreshauctionheldon14/15'03'2018,M/sRidhiSidhiKSMResources(JV)offered

Hghestbidof25.g8crorePelannumandtheLetteroflntentwasissuedon26.03.2013.

The lease has beengranted for the period of 18 years' but the lessee has yet not obtained

environmental clearance, hence, mining operations have not been commenced by the

present/new lesseb.

Compliance Verification of Mining Lease

A. 1\4s Kayden Infra Engineering Pdvate Limited

Environmental Clearance)

(As per Mining Plan and

-ate 

of grunt of Mining Lease

Rs. 14,35,50,000/-

Date of grant of EC

20,00,000 Ton Per Annum

-r',nuu1 

upptorred production under

EC

Date of grant of CTO

Date of commencement of inining

1



Detailspf *ry"lp1"d',-"1i11.1?s*lf ,fl i:,xTB?1,"n;o"'"uunderMining
PIan and EC (based on recoro or L-'rslrrlr rrrr"--'o

E-.tlrul annuul
Production (MT)

Ar.rnual
ApPloved
production

=-..-__-y"u, 
fo, p.opot"d

(ii) Method of Mining and working:

As mentioned in the Approved Mining Plan r

"The allotted area is in the form of outcrop of a small narrow hill up-to ground

lever and wide area beneath ground lever. The area has not been worked in the

past. As it is a fresh area' it has been proposed to undertake systematic and

scientific mining for excavation of road metal and masonrY stone/building stone

during the lease period The highest level in the proposed area is 335MRL and the

lowest is 255MRL lt has been proposed to adopt mechanized opencast mining

'of the mineral Drllling and blasting shall be required to

method for exploitation

dislodge the mineral 
"The 

mining method involves breaking the rocks with

explosives, loading the material with eicavators and haulage with dumpers Apart

from mining, the loading and transportation up to stack yard shall be done

mechanically tt ls proposea to load in the trucks/dumpers directly to the

destinations and mineral is not usuallY put in this stack yard to avoid the double

handling'"

B. M/s ASD-RKC (JV)Kheri Baftar-2(As per Mining Plan and Environmental

Clearance)

Dit" oi gtu"t or ming Lease

R_---s a1,o5,oo,ooo/-

b-...-_-ut" of g*ttt of EC

ilt66,ooo MT P". Y"ut
A"""^1-^PPt Production
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[i) Details of actuar r]'d"lial3i;;j"-,T,fl":fft3r?,IJo',o""u 
undet Mining

Plan and EC (based on re

Yet to commeltLE

[ii) Method of Mining and working:

As mentioned in the Approved Mining Planr

,,The allotted area is in the form of outcrop of a smarl narrow hill up-to ground

level and wide area beneath ground level' The area has not been worked in the

nacr As it is a fresh area, it has been proposed to undertake systematic and

Y*'" -

scientific mining for excavation of road metal and masonry stone/building stone

during the lease peliod lt has been proposed to adoPt mechanized oPencast

mining method for exPloitation of ihe mineral Drilling and blasting shail be

required to dislodge the mineral The mining method involves breaking the rocks

with explosives, loading the material with excavators and haulage with dumpers'

Apart from mining' the loading and bansportation up to stack yard shaIl be done

mechanically lt is proposed to load in the trucks/dumpers directly to the

destinations and mineral is not usually put in this stack yard to avoid the double

handling "

3.0 About Environmental Clearance:

The major conditions mentioned in Environmental Clearance granted by SEIAA'

Haryana are as below:

1. The Environmental Clearance is valid for period of 5 years i'e 
' 
up-to the period

of approved mine Plan'

2. The Environment Clearance is granted for Production of Stone along with

Associated Minerals as per mentioned figures in Table' (Specific Condition No'1)

t..,.
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3. The project proponent shall ensure that the mining operations shall not intersect

ground.water table and the mining operation should be restricted at least 3 meter

uUorr" tt-t" ground water table (Specific Condition No'4)

4. The over burden generated shall be stacked at earmarked dump site (s) only

and it shall not be kept active for long period of time The maximum height of the

already existing waste dumps sha1l not exceed 5 t'iet"r in single terraces and the

slope angle shall not exceed 28'as per norms (Specific Condition No'7)

5. The benches height and slope shall be maintained as per approved mining plan'

(Specific Condition No'9)

6. Drills shall either be operated with dust extractors / equipped with water

injection system (Specific Condition No'14)

7. The higher benches of excavated void/mining pit shall be terraced and

plantation done to stabilize the slopes The siop of higher benches shall be made

gentler {or easy accessibility by local people to use the water body Peripheral

Iencing shall be carried .out along the excavated area (Specific Condition No'15)

g. Green belt shourd be developed as per the proposed plantation as given in the

proposal. Plantation should be carried out in phased mamer' The green belt

should be developed in the safety zone atound the mining lease by planting the

native species around ML area' OB dumps' backfilled and reclaimed around water

body, road etc. in consultation with the rocal DFo/Agriculture Department'

(SPecific Condition No'19)

9. Regular water sPrinkling shall be carried out in critical areas prone to air

pollution and having high levels of SPM and RPM such as haul road' loading and

unloading point and transfer points The proiect Proponent shall adopt water

curtain technoiogy to suppress the RPM as per the assurance given lt shall be

ensuredthattheAmbientAirQualityParametersconrormtothenorms

prescribed by the CPCB (Specific Condition No'20)

10. The proiect authorlty shal1 implement suitable conservation measures to

augment ground water resources in the area in consultation with the Regional

l)irector, Central Ground Water Board' (Specific Condition No'21)

/



11. Regular monitoring of ground water ievel and quality shall be carried out in

andaround.theminelease.Themonitoringshallbecarriedoutfourtimesina

year-Pre monsoon (Aprii-May)' monsoon (August)' post monsoon (November);

winter (January) and the data thus collected may be sent regularly to MOEF

Regional Office, Chandigarh and Regional Director CGWB' (Specific Condition

No.22)

12. Vehicular emissions sha1l be kept under control and reguiady monitored'

Measures shall be taken for rnaintenance of vehicles used in mining operations

and in transportation of mineral' The vehicles shal1 be covered with a tarpaulin

a.d shali not be overroaded. The proiect proponent sha, ensure that the vehicle

must have pollution under control certificate' (Specific Condition No'24)

13. The water reservoir' which t'ould be created/available during post closure (a11

pits), sha11 be provided with suitable benches anrl fencing to provide the access to

the water body and safety (Specific Condition No'32)

14. Periodic monitoring of ambient air quality shall be carried out for PM10'

PM2'5,So2andNoxmonitodng'Locationofthestations(minimum6)shalibe

decided based on the meteorological data' topographical features and

environmentally and ecorogically sensitive targets and frequency of monitoring

sha1, be decided in consultation with the Haryana state pollution control Board

(HSPCB). Six monthly reports of the data so coilected shall be regularly submitted

to the HSPCB/CPCB including the MOEF' Regional office' Chandigarh (General

Condition No'03)

4.0 Observations of the Joint Commiftee

General Observations:

. During inspection' 02 mining sites ( M/s Kayden Infra Engineering Private

Limited and M/s ASD-RKC iV) are {ound to be in operation'

o It was observed that mining lease holders has commenced mining

operations only after'getting a detailed Minirg Plan approved and

obtaining EC from the competent authority and CTO of the HSPCB'

o It was observed tfuough perusai of record that the mining has been carried

out within the permission limits in terms of approved mining ptoduction

caPacitY 
l
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o Committee members' assisted by the field staff / Surveyor' observed that

the mining operations are undertaken within the boundary pillars of

mi.ning areas.

. ;;-:;rulation of specific condltions No 
'n'-"u'"',,:'",L-::

transportation of matedal should be covered with t"::^"li 
"T::

ffi;; however the vehicles were lound to be without tarpaulin

cover,

. As per stipulation of EC Specific Conditions' No' 35' Project Proponent to

ensure approach roads are widened and strengthened as required' however

the conditions of the viilage/link roads wete observed to be in bad

condition and found to be u;d by the tippers / trucks for transportation of

materials.

o During inspection' it was observed that no open well was found in and

aroundtheminingleaseareaofM/sASD-RKCJVandM/sKaydenInIra

Engineering Private Limited to monitor the ground water levei and quality

as per EC Specific Condition No' 22

r The proiect ptoponents ie M/s Kayden Infra Engineering Private

Limited and M/ s ASD-RKC 0V) I V Kheri Battar-2' have provided

sprinklers moiinted on trucks for controlling air emission arising due

to mining activities and for suppression of dust arising due to

vehicular movement'

. During inspection it was found that lessee has planted saplings near office

building, access path and open space and along lease boundary

(photographs attached as Annexure-I)'

IvI/s ASD-RKC JV, KheriBattar Plot 2

o During inspection' it was observed that M/s ASD-RKC lV is carrying out

mining operation fuom top to bottom as per mining plan'

o Two pits were observed on the eastern and western side of lease area of

M/s ASD-RKC JV' respectiveiy As informed by mining lease holder' the

Pits were developed during operation o{ mining by the previous lease

holder (M/s JP Associates) and confirmed by mining departrnent'

/
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uu ut"d /'Y 
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ASD-RKC 
jV' was found to oe

NI,/s Kaycten Infra Engineering 
Private Limited

yden rnfra En6urecrrlrb - - 
-_-:-A out in bench 1e16ation as per

rt wasobservedth 
a E*t .T::':';"*.uuur d in ,,..in,,-'g lease area

o rt wasobserv"ulu 
^ *:::::T* ;';;;,"", d in min,"s lease area'

mining Pian an$ one Ptt I

(PhotograPh 
ittached)

As per stip,latiol',1::::::::"",ffi : Jii-;ffi ':::
dump was {ound to *'*:.:";;;"erins ,rivate rl].t:tr*d.. 

or garland

area by M/s Kavden ti':r;;;*Jou o,*0, .o*

comPliance 
were observed

drain.
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. Proper plantation was not observed at the higher benches of excavated pit in

mining lease area of M/s Kayden InIra Engineedng Private Limited in order to

have stabilization of sloPe'

5.0 Compliance Verification of Conditions of Consent to Operate of Mining Projects:

A. I\4/s Kayden Infra Engineering Private Limited 
'

UnithasobtainedConsenttooperateunderWaterAct,lgT4andAilAct,lg8lvideletterNo.

HSPCB/Consent/:,$71916BH1CTOHWM3373205Dated:29/11/2016validup-to31.03.2021

and comPlYing under both acts'

B. I\4/s ASD'RKC (fV) f'V' Kheri Battar-2

unit has obtained Consent to operate under water Ac! 1974 and Air Ac! 1981 vide letter

No. HSpCB/Consent/ : 2811916BHICTOHWM3373205 Dated:29 /11- /2016 valid up-to

3'L.O3.2O2L and complying under both acts'

C. I\4/s Associated Soapstone Distributing Co' Pvt' Ltd'

As stated above the mining lease is not in operation and Consent to OPerate was

earlier granted vide letter No HSPCB/Consent / : 28-1191-6BHICTOHWM2375711

Dated:73 /Ol / 201'6 valid upto 30 09 2020 However the mining lease was terminated

by the DG Mines Geology Deptt'' Government of Haryana vide lefter No 5599 dated

04.11'2015 (Copy attached Annexure-Il)'

6.0 Status of Ground Water Level in and around the mining sites:

As stated in Hon'ble NGT order dated 31 05 2019(Copy aftached Annexure-Ill) in

this case: - "the operation of mining leases is adversely affecting the ground water

ar-Lcl the gater ecologv in the area As per the Mining Plan' the mining is permissible

only up to the level of 2mtrs above the ground water tab1e "

As per Mining Plans submitted to Department of Mines and Geology' Haryana' the

water table in the respective mining lease area is as below:

. M/s ASD-RKC JV, KheriBattar - 60-65 meters below ground surface

. M/s Kayden Infra Engineering Limited - 70-80 meters below ground surface

It is reported that no monitoring well was fourld in mining lease area of M/s ASD-

RKC l.V. and M/s Associated Soapstone Distributing Co Pvt Ltd for monitoring of

10



I ground water level' Also' no monitoring well was found in and around mining lease

Ireu of M/s Kayden In{ra Engineering Private Limited

Based on inputs o{ locals' an abandonedopen weilwas found near by the mining

lease area of two mines'located at a distance of approximately 800 meters from

mining lease area of M/s ASD-RKC l'V and approximately 400 meters from mining

ieaseareaofM/sAssociatedSoapstoneDistributingCo.PVt.Ltd.

Observation in reference to Ground water level:

o The Joint Committee measured the water level in abandoned open well and

water level found to be around 56 meter below surface level (mouth 1eve1 of

well).

. The measurement was being carried out in month of July during South West

Monsoon Season'

. In order to assess the impact on ground water 1evel and its quality' an

accurate monitoring of ground water 1eve1s and its quality{or at least 01 year

i.s required and cornputi-'ott *ittt previous year data need to be worked out'

. once an accurate monitoring is carried. out, then the assessment of impacts on

ground water leve1 and its quality shall be carried out and further necessary

action will be taken' accordinglY'

Water level Measurement

11



. In additioo in absence of open well, the installation of

Piezometers/Monitoring well by project Proponents may be considered to

ensure regular monitoring of ground water leve1 and quality'

7.0 Conclusion:

. The miling operation byM/s ASD-RKC J V and M/s Kayden Infra Engineering

Private Limited was found to be within the lease boundaly'

. The Proiect Proponents are required to comply with the conditions for operation of

mining plan and to take adequate measures as per observations of joint committee'

The District Mining Departrnent and SPCB are required to ensure t1rat tlte mining

operationby the lease holders must beas per approved mining plan and conditions of

CTO and EC.

The ground water assessment is required to be carried out by Ceniral Ground Water

Board and District Administrati. on to ensure that the necessary actionsare being taken

based on assessment rePort'

Dr.Surinder

\,,P
Sh. Harish Kumar,AEE

HSPCB, Bhiwani

Tehsil- Badhara, CharkhiDadri,

Sh. Shaha ildar

A, Haryana

Scientist-B, CPCB, New Delhi
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PhotograPhs: -

IvI/s ASD RKC ]V:
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I lVI/s Kayden Infra Engineering Private Limited:

15



16

/














